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§ ROCEEDINGS OF THE DISTRICT COLLECTOR, KRISHNAGIRI
Present: Dr.v.JAYA CHANDRA BHANU REDDY, L.A.S.,

Roc. 666/2021 /Mines *  dated: \F 08.2021.

-

Sub: Mines and Minerals - Minor Mineral - Rough stone - Krishnagiri
Taluk & District — Kallukurukki Village — Quarry lease granted to
Thiru.M.Venkataraman - Original Application No.175 of 2021(SZ)
filed by Thiru.P.Raja before the National Green Tribunal,
Southern Zone, Chennai - orders of the Green Tribunal dated
11.08.2021 - Joint committee constituted to inspect the area in
question and submit a factual as well as action taken report-
orders issued, ‘

Ref: 1. Orders of the National Green Tribunal, Southern Zone,
Chennai dated 11.08.2021 in Original Application
No.175 of 2021(SZ) filed by Thiru.P.Raja.
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ORDER:

Kind attention is invited'to the reference cited.

2) One Thiru.P.Raja has +filed original Application No.175 of 2021(SZ)
before the National Green Tribunal, Southern Zone, Chennai with a prayer
that this Hon’ble Court National Gresn Tribunal may be pleased to direct the
Assistant Director of Geology and Mining, Krishnagiri to take action in
stopping the quarrying operation in both S.F.No.399/1(Part-A) and
399 /2(part-B) in Kallukurukki Village, Krishnagiri Taluk and District for the

purpose of protecting environment form pollution at the earliest.

3. In order to ascertain the genuineness of the allegations and alleged
violations committed, the National Green Tribunal vide order dated
11.08.2021 ordered to appoint a joint committee consisting of (1) The Revenue

Divisional Officer (RDO), Krishnagiri (2) The Assistant Director of Geology and

Mining Department, Krishnagiri District and (3) The District Environmenta!

Engineer (DEE), Tamilnadu Pollution Control Board (TNPCB), Krishnagiri

District to inspect the area in question and submit a factual as well as action

taken report if there is any violation found.
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4. In the said order it has beeh stated that, the Mining and 7 3 .

-ordination
Department, Krishnagiri District will be. the nodal agency for co bmi
: i submit

and for providing necessary logistics for this purposé and directed to

the report on or before 20.09.2021.

S. In view of the above, as per the National Green Tribunal order dated
11.08.2021 the Joint Committee consisting of the following members is
hereby constituted. g

1. The Revenue Divisional Officer, Krishnagiri.

2. The Deputy Director of Geology and Mining, Krishnagiri

3. The District Environmental Engineer (DEE), Tamilnadu Pollution
Control Board (TNPCB), Hosur, Krishnagiri District.

The member of the joint committe» are hereby directed to conduct field
inspection in the subject ared in accordance with the National Green Tribunal
order dated 11.08.2021 and submit detziled report to the Tribunal within the

time stipulated.

6. The Tahsildar, Krishnagiri is' also directed to render necessary
assistance for providing revenue records;during inspection and issue suitable
instructions to the Firka Surveyor to |verify the boundaries and to take

measurements of pits noticed in the subjzct area and to submit the sketch.
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1. The Revenue Divisional Officer, Krishna¥i- N 27“‘7
2. The Deputy Director of Geology and Mining, Krishnagiri
3. The District Environmental Engineer (DEE), Tamilnadu Pollution
Control Board (TNPCB), Hosur, Krishnagiri District.
Copy to :

A

1) The Principal Secretary to Government, Industries Department, Secretariat, Chennai
2) The Director of Geology and Mining, Guindy, Chennai.

3) The Assistant Director (Survey and Land Records), Krishnagiri.

4) The Tahsildar, Krishnagiri.
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KRISHNAGIRI

4 aSE DEED FOR QUARRYING AND CARRYING AWAY MINOR
MINERALS BY PRIVATE PERSONS
(APPENDIX - I)

§ (See Rule 8 of Tamil Nadu Minor Mineral Concession Rules 1959
and Krishnagiri District Collector’s Proc.No. 612/2009{Mines-2}
dated 27.10.2009.

10ETy

THIS INDENTURE MADE THIS Hm day of Jwre 2010
between the Governor of Tamil Nadu (hereinafter referred to as
a“theLessor” which expression shall, where the context so admits

include his successors in office and assigns) on the one part, and
Thiru Venkatraman, S/o Muniappan, D.No. 3/245 Azath Nagar,
_Krishnagiri. (hereinafter called “the lessee” which gxpression shall
where the context so admits include his heirs,executors, adminis-

\

trators, legal representatives and assigns) of the other pa,rt\a

b cpntnie N6
jLEgSEE LESSOR -

DEPUTY DIRECTOR

Department of Geology and Mining
Gollectorzte, Krishnagir.




WHEREAS the lessee has been the successful bidder in a sealed
tender cum public auction conducted by the Government of Tamil Nadu
(hereinafter referred as “the Government”) for the lease of land in
Krishnagiri district for the purpose of quarrying rough stone, jelly and
sized stone and has deposited with the Collector of Krishnagiri a sum
of Rs.1,25,000/-(Rupees one lakhs twenty five thousand only) at State
bank of India, Krishnagiri on 09.11.2009 as security for the due and
faithful performance by the lessee of the covenants and conditions on
the part of the lessee hereinafter contained.

AND WHEREAS the lessor has agreed to grant the lessee, a lease
of the lands and premises hereinafter described, as per Tamil Nadu
Liinor Mineral Concession Rules, 1959 (herein after called “The

Rules”). —

LESSEE LESSOR

-

Dot bl

BEPUTY DIRECTOR
Department of Seetagy and Mining
Collectorarte, Krishnagiri.
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AND WHEREAS the lessee had paid to the credit of the
Government a sum of Rs. 12,50,000/- (Rupees twelve lakhs and fifty
thousand only) as one time lease amount for five years of lease.

NOW THESE PRESENTS WITNESS AS FOLLOWS:-

1. The lessor hereby demises to the lessee all those several
pieces or parcels of land situate in the village of Kallukurikki in the
Sub Registration District of Krishnagiri in the State of Tamil Nadu
being more particularly described in the Schedule hereunder written

and delineated in the map or plan hereunto annexed and there in
coloured.

7/
H _{77)1) l% Q{fﬁ

LESSEE LESSOR -
Qo foT 1 bl

DEPUTY DIRECTOR
Doparvnesnt of Coelogy and Mining
Collecrorate, Krishnayiri.




2. There are included in the said demise and for the purposes
thereof the liberties following:-

(1) To get rough stone, jelly and sized stones from the said
demised pieces of land.

(2) For the purpose aforesaid to use any water in or under the
said demised pieces of land and to divert the same and to make or
construct any water courses or ponds so, however, that nothing shall
be done in the exercise of this authority which shall interfere with the

rights of any adjoining owners or tenants of the lessor in respect of
such water.

(3) Generally to do all things which shall be convenient or nec-
essary for getting the rough stone, jelly etc.hereby authorised to be
got and for removing and disposing thereof as afores
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3.There are excepted from and reserved to the lessor out of this
demise:-

(1) Allearth, minerals and other substances not here in before
expressly authorised to be got form the demised lands by the lessee.

(2) Liberty for the lessor or other persons authorised by them
to search for, work, get, carry away and dispose of the excepted
minerals and other substances and for such purposg¢s to have the right
of ingress, egress and regress over the said demised, pieces of land
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and to make, erect and use all pits, machinery, buildings, roads and
other necessary works and conveniences provided that the rights
hereby reserved shall be exercised in such a way as to causc as little
obstruction as possible to the lessee in the use and enjoyment of his
rights hereunder and that reasonable compensation for damages
caused by any such obstruction shall be paid to the lessee the amount
thereof and in case of difference to be settled by arbitration as
hereinafter provided.

4. The said premised shall be held by the lessee for the term of
A _
FIVE YEARS from the 1 day of Swme -2010 to the

| :
\o day of Twws -2015 which shall howevér ke determinable

as hereinafter provided. Na
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5. The lessee shall pay during the said term the area ass€sSS-
ment the cess and seigniorage fee or dead rent which ever is greater,
for the minerals removed or consumed at the rates prescribed from
time to time in appendix Il of the rules.

(1) The said seigniorage fee as prescribed in appendix Il from
time to time shall be paid before the same is removed from the
demised pieces of land. The mode of payment of the same shall be
indicated by the District Collector from time to tim
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(2) The lessee hereb

or any other su
stipul

6.

(1) To pay the assessme

rent which ever is gre

on the days and
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The lessee hereby covenants wit
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y covenants that any fee, cess, rent, rates

t if not paid within the

m due to the Governmen
aged in the rules.

rest as envis

h the lessor as follows:-
d seigniorage fee or dead

nt, cess an
to the Government,

ater and other amounts d

in the manner aforesaid. . .
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. (2) To bear, pay and discharge all existing and future rates,
*\t%ixes, assessment, duties, impositions, outgoings and burdens
1atsoever imposed or charged upon the demised premises OT the
produce thereof or the land assessment, the cess and the seigniorage
fee or dead rent hereby reserved or upon the owner or occupier in
respect thereof or payable by cither in respect thereof except such
charges or impositions as the lessee is or may hereby be by law
exempted from. )

(3) Before digging or opening any part of the said demised
pieces of land for rough stone, jelly etc. carefully remove the surface
soil and lay aside and store the same in some convenient part of the
said demised piece of land until the land from which it has been
removed is again restored to a state, fit for cultivation as hereinafter
provided.

(4) To effectually fence off the same demised pieces of land from
the adjoining lands and to keep the fences in good repairs and
condition.

(5) Not to assign, underlet or part with the possession of the
demised premises or any part thereof without the written consent of

1 the lessor first obtained.
‘ (6) After working out any part of the said demised pieces of land
. | forthwith to level the same and replace the surface soil thereof and

slope the edges where necessary so as to afford convenient connec-
tion with the adjoining land.

(7) That the lessee shall keep correct accounts in such form as
the Collector shall from time to time require and direct showing the
: quantities and other particulars of the mineral obtained by the lessee
4 form the said lands and also the number of persons employed in
carrying on the said quarrying operations therein and shall from time
to time when so directed by the Collector prepare and maintain
complete and correct plans of all mines and workings in the said lands
and shall allow any officer thereunto authorized by the Government
from time to time and at any time, to examine such accounts and any
such plans and shall when so required supply and furnish to the Gov-
ernment all such information and returns regardi all or any of the

matters aforesaid, the Government shall from tim¢ to\time rgquii(\‘an(é
! ~

direct.
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"W (8) That the lessor’s agents, servants and workmen shall be a

Aliberty at all reasonable times during the said term to in§pcct ar?d
c®amine the works carried on by the lessee under the libcr.tles herein
before granted and the lessee shall and will from time to time and at
all times during the said tern hereby granted confirm to and observe
all orders and regulations which the lessor or his authorised age'nts
as the result of such inspection may form time to time see fit to im-
pose to keep the premises in good and substantial repair, order and
condition or in the interest of public health and safety.

(9) That the lessee shall not without the express sanction 1n

writing of the Collector cut down or injure any timber or trees on 1.:hc
said lands but he may clear away brush wood or undergrowth which

interferes with any operations authorized by these presents.

(10) That if the lands shall be used for any purpose other than
quarrying for rough stone, jelly etc. or if they are not under or at any
time cease to be used for the said purpose the lessor shall be at
liberty to terminate the lease without notice.

(11) That this lease may be terminated in respect of the whole
or any part of the premises by six months notice in writing on either
side.

(12) That on such determination the lessee shall have no right
to compensation of any kind.

(13) That the land assessment, cess and seigniorage, rents or
other amounts payable under these presents, shall be recoverable
under the provisions of Tamil Nadu Revenue Recovery Act 1864 (Tamil
Nadu Act Il of 1864) or any subsisting statutory modification thereof.

(14) At the determination of the lease to deliver up the demised
premises in such condition as shall be in accordance with the
provisions of these presents save that the lessee shall, if so required
by the lessor, restore in manner provided by the foregoing covenant in
that behalf the surface of any part of the 1 ckwllﬁék{ has been
occupied by the lessee for the purpose o?:th‘ works hereby
authorized and has not been so restored. "
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A (15) That the lessece shall abide by the conditions laid dow;lxls
\e payment of Wages Act 1936, the Mines Act 1952 (Central Act 1>§384)
# o¥1052) and the Indian Explosives Act, 1884 (Central Act IV of 1 x
Mettaliferrous Mines Regulations, 1961, Mines and Mlnel;iars
(Development and Regulation) Act, 1957 and rules Tnadc there un1 fvs

(16) The lessee shall comply with the provision of l.al')our ; 1
applicable to quarries and any contravention of the provisions sha
attract legal proceedings of the appropriate Government. i

(17) After signing this agreement and in the sketch of FMB, the
lessee has no rights to question about the measurement of the area
leased out, lease conditions and other related matters.

(18) On any account neither the lease period can be extended
nor renewed for a further period.

(19) (a) On execution of these presents, the lessece .has to take
possession of the leasehold area immediately by giving proper
acknowledgement.

(b) On the date of expiry of the lease period, the lessee shall
hand over the leased out area to the Village Administrative Officer
concerned through an affidavit, and the acknowledgement obtained
from the Village Administrative Officer for having done so shall be
handed over to the Taluk Tahsildar concerned under intimation to the
concerned Revenue Divisional Officer and the District Collector.

(20) The lessee hereby covenants to get the lease agreement
registered at his expenses under clause (d) of sub section (1) of
section 17 of Registration Act 1908.

(21) The lessee shall remove, or allow removal and transporta-
tion of the mineral prescribed from the area where quarrying is per-
mitted only after obtaining bulk transport permit and authenticated
despatch slips in the forms prescribed in Appendices XII and XIII to
these rules, from the Deputy Director (Geology and Mining) Krishnagiri.
The lessee or his men shall issue the fascimiled despatch slips to the
vehicles used for removal or transportation of the mineral furnishing
all the particulars in the despatch slips specifically indicating the ve-
hicle number, the quantity of the mineral allowed to be transported by
the vehicle by using that despatch slip and the date and time of issue
of the despatch slip to the vehicle. All the vehicles used for transport-
ing minor mineral from the leased out area shall accompany with the
individual despatch slips for the quantity of the minerals available in

the vehicle at all the times of transportation of the mineral by the ve-
hicles and produce them for check :
authorities.
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